IN THD CENTRAL ADIMIKISTRATIVE TLIdeﬁg
PRINCIPAL BLNLUH
NEW DELHI :

JR=2419/394 Date of decision 21. 9.,w3~
Hon'ble Shri B.K.8ipgh, Member (Aj
Hon'ble Smt,Lakshmi Swaminathan, Member (3]

Shri GianChand Sharma,
a,ﬁu.TJSJ/J, Gavindpuri,
Kalkaji, New U:lhi.

(By Aduscate Shri B.M.Bharga.a )

\;80

1. The Natisnal Capital Territory of Jelhi
Through tha Chisf 3ecretary, :
Jld Secttl.,belhi.

2. Tha #ulice Commissinner,
Deihi Police HuGR3,

&

3. The Additional Commissicner 3y Folice
(JPS} DclhiPnlice, Uelhi,

e % i"iE,S_“j andentse
{By Advocate Shri Vijay Pandita)
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(Hon'bl: Shri B.K.3ingh, Member (A)

H:ard the learned counsel for ths Qartiﬁs. it
is an Bd&it d fact that Shri Gian Chand Sharma r3ll No
1212 262 had appeared in che written test conducted
by the Staff Selection Commissicn {380} in 1993 for the
post af Sub Inspector (Ex.) in Delhi Palice. Thereafier
he was directed to appear in the physical and gndur ance
test on 21.6.1994, His height measurement was taken

and it was found 168.4 CeM. against the required

standard of 170.c.ms and he uwas declared,un@ualifiedgy

2e During the course of tie arguments,learned
counsel forthe applicant stated that the rules in this

regard clearly stipulated that the Staff Selection

Commission usuld not entertain any appealfreprésenﬁéﬁi@ﬂ
in the mattsr of disqualification inths FET/Uiaian'Tést; f
Appeal against the disqualification in PET/Vision Tegt

will lie to the Additional Commissiner of the Police

on the same day{Shri Chander Prakash,Additional
Commissioner of Police{Jps)-Anplicant states that he

tried £ty contact him . bat did not subceeds ﬁé
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Commissioner of Palies is nat the porson conducting
PLT/Vision Test; such tests are conducted by subording

staff., A tPam af medical exparts is deputec

regarding their physical test by the same team on that very

day. Unfortunately for reasoans best kaswn o the 2spld

he cauld not contact the Additicnal Uommlissio

sn that date, He Filed 2n asseal ofter mz

and the respondents have categorically stated

not repeived any zpnsal from the n this regacd,

filed a ohobocosy Faerm Na.d Form &?

Medical Examination) that is not verifisd and = thenticated

%}

i

for recruitment to the post af 5.1, and his keight was fauné}V

1701 com. Thus genulnness af this ghotacony is doubtful
sincs there is no signature end n> stamp Lo show that it

been issued by the Deihi Police. Jn merit the azplican

el

has no case since the rules do not peradt en sppeal after
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greived 1y tha Tegpu Hents, It is sbtaksco §? 

respondents counssel shri Pandite theat the matter wauld have
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to shou that he appeared 3 ysars back for this physical test
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